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आदशे / O R D E R 

 

PER DUVVURU RL REDDY, JUDICIAL MEMBER: 

 The assessee filed this appeal against the order of the Commissioner 

of Income Tax (Appeals)-14, Chennai, in ITA No.358/CIT(A)-14/2016-17   

dated 21.02.2019 for the AY 2014-15. 

 

2. The learned Counsel for the assessee vide his letter dated 15.11.2021 filed 

a copy of Form No.4 towards settlement of disputed tax under Vivad-se-Vishwas 

Scheme 2020 and prayed for withdrawal of the appeal of the assessee. The 

learned DR fairly conceded the contents of the above letter of the learned Counsel 

for the assessee.   

 

आयकर अपीलीय अिधकरण,   ’सी’   �यायपीठ, चे�ई।  
IN THE INCOME TAX APPELLATE TRIBUNAL 

‘C’ BENCH: CHENNAI 
 

�ी धु�ु� आर.एल. रे�ी, 
ाियक सद�  एवं 

�ी   जी. मंजूनाथा, , लेखा सद�  के सम� 

BEFORE SHRI DUVVURU R.L. REDDY, JUDICIAL MEMBER AND 

SHRI G. MANJUNATHA, ACCOUNTANT MEMBER 
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3.  We have heard both the sides, perused the materials available on record 

and gone through the Form No.4. 

 
4. We find that the assessee has been received certificate from designated 

authority in Form 3 vide certificate No.962968890301220 dated 30/12/2020 under 

Vivad Se Vishwas Scheme, thereby, the designated authority has yet to issue Form 

No.5 towards settlement of disputed tax and thus, the appeal filed by the assessee 

is liable to be dismissed as withdrawn. Accordingly, the appeal filed by the 

assessee is dismissed as withdrawn.   

 
5. In the result, the appeals filed by the assessee in ITA Nos.1942/Chny/2019 

is dismissed as withdrawn.   

 Order pronounced on the 17th day of November, 2021, in Chennai.  

 

Sd/-  Sd/- 
(जी. मंजूनाथा) 

 (G. MANJUNATHA) 

लेखा सद�य/ACCOUNTANT MEMBER  

 

 (धु�ु� आर.एल. रे�ी) 

(DUVVURU R.L. REDDY) 

�याियक सद�य/JUDICIAL MEMBER  

चे�ई/Chennai,  

�दनांक/Dated: 17th November, 2021.   
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